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Government Df india |
Ministry of Finance '
= Department of Revenue |
Central Board of Direct Taxes

New Delhi, the 674 February, 2000,

MOTIFICATION

INCOME TAX

N aaia

i

! t i5 hereby notified for general information that the

lo.
rganisation mentioned below has been approved by the Central

) 2

Government for the period mentioned againstj their names, for the
purpose of clause (ii) of sub-section (1) of section 35 of the Income tax
Act, 1961, read with Rule 6 of the Income tax Rules, 1962 under the.
calegory “Association” subject W the foliowing conditions:-

r

accounts

1) The notitied Association chall mamntain separate books of
for iis research activities; ' '

11\ The qnhhpﬂ Azenciation ghall furmigh’ ﬂ'up Annugl Return of itg

sclenullc research activities 1o the becq.etary, Department of
Scientific & Industrial Research, ‘Technology Bhawan’, New
Mehrauls Dﬂ"d. New Delhs-1 mmr, for every financial vear on or
before 31™ May of each vear: :

T a—

111) The notified Association shall submit, 0.. behalf of the Centra
Government, to (a) the Director (Jel_,wral of Income tax
(Excmpiions), 10 Middicion Row, 5% Floor, Calculla-7006071 (b)
the Secretarv, Department of Scientific & Industrial Research, and
(c) the Commissioner of Income tax/Director of Income tax
{Excmptions}, having junisdiciion over-the organisaiion, on or
before the 21™ October each year, 2 copy of its audited Annual
Accounts and also a copy of audited Tncome & KExpenditure
Account in respect of iis research aciivities for which e‘ieulption
was granted under sub-section (1) of sectio otz 35 of Income Act,
1961 in addition to the return of it mnmf; tax to the deglgnatgd
assessing officer.
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Notification is effective
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ladian Institute of Health Managemeiit 1.4.99t031.3.2002
Research, 1, Prabhy !.’.'ay'!! Marg, Sanganer
Airport, Jaipur-30201 1

T

Notes: The notified Aseociation is advised to apply 1n triplicate
and well in advance for renewai ol the upproval, to the Central
Governmeni through the Commissioner of Income tax/Direcior of
Income tax (Exemptions) having jurisdiction, Three copies of the
application for rencwal ol approval shali also be sent directly {o the
Secretary, Depariment of Scientific and Indusirial Researci

(Kanfesi C. Varsiney)
Under Secretary to the Govt. of India

Notification No. \{ 23% (F. W0.203/25/2000 ~ ITA-II)

The Manager,
Govt, of India Prese
Mayapuri, New Deihi

Copy forwarded to;

1. The applicant organisations.

2. The Director General of Income tax \E mptions), Caleutta.

3. Comptroller & Auditor General of India

4. The Darccior, Deparimenti of Scicniific and Indusirial Resarch,
‘Technolooy Bhawan’ New Mehrauli Road, New Delhi-110016

5. Commnussioner of Income Tax, Bikaner.

6.  Concerned fiic and Guard filc

{Kamlesh C.¥Yaft nevl
T 1 - - P vy .‘l ');
Under Secreiary to ihe Govi. of Indid
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